61 Written Answers

() the total donations received by Dr.
Thomas so far with the dates of the
donations;

(d) whether these donations are treated
as “‘windfalls” or “income” for the pur-
poses of income taxation and whether they

- are treated ‘“‘unearned income’, and

(e) the policy' of Dr. Thomas’s paper
Kerala Dhwani, whether it is anti-Com-
maunist or. pro-Commumst ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN) : (a) to (¢) : Attention
is invited to answer already furnished to
upstarrcd questions No. 5194 on 23-8-1968
and No. 910 on 15-11-1968.  Further facts
are being ascertained and will be laid on
the table of the House.
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Written Answers 62
Jamait-ul-Ulema

5200. SHRI BABURAO PATEL :
Will the Minister of HOME AFFAIRS be
pleased to statc :

(a) Whether it is a fact that Mufti Ab-
dul Galif of Jamait-ul-Ulecma and Rahmat
Najami, Editor of ‘*‘Ul-Alja-maiat’ were
arrested on charges of inciting communal
riots which took place at Mecerut on the
27th January, 1968;

(b) the exact sections under which they
were arrested and prosccuted and the amo-
unt of-bail on which they werce released;

(c) the result of the cases against them;

(d) whether the Jamait-ul-Ulema has
officially disowncd and condemned the
communal activitics of thcsc persons;

(¢) if not, whether the  ¢Jamait-ul-Ule-
ma’ thus exposcs itsclf to the charge of
being a communal institution and risks the
forfeiture of Goveinment grants given to
it; and

(D) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. (SHRI
VIDYA CHARAN SHUKLA) :(a)and
(b). Shri Mufti Abdul Khaliq and Shri
Rehmat Nazami were arrested in a case
ufs 147/148/332/307/323/427/120B of the
Indian Penal Code. They were released
on bail on cach furnishing two sureties in
the sum of Rs. 3,000/-- and a persenal bo-
nd in the like amount.

(c) The investigation of thc case has
been completed and charge-shect has been
submitted in the court.

(d) The State Government have no in-
formation in this 1egard.-

(e) and (f). There is no law under whi-
ch an organisation may be declarcd as com-
munal. Spccific prejudicial acts of indivi-
duals are dealt with under appropriate
laws,





